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Background:- 

The Hon’ble National Green Tribunal (CZ) vide order dated 22.04.2025 

directed Regional Officer of State PCB to visit the site and submit the report after 

examining the status in the area where the CRPF Training Centre is situated and 

submit the report within three weeks. Annexure-1. 

In compliance to above direction dumpsite of Municipal Council, Barodi , 

Shivpuri was inspected on 26.04.2025 by the following officials of MPPCB- 

1. In-charge Nagar Palika Parisad Shivpuri CMO- Shri Sachin Chouhan. 

2. Shri Pawan Kumar Singh, Assistant Commandant - CIAT School CRPF Shivpuri. 

3. Shri Ramshromani Pandey, Deputy Jailor Circle Jail, Shivpuri. 

Details of MSW Dumpsite Barodi :- 

The District Collector, Shivpuri allotted the S.No 550, area- 4.572 hect. 

land for MSW dumping site vide order number 3/2003-04/B-121 dated 20.08.2004 

at village Barodi, and further S.No 233, area 2.0 hect. of land was also allotted by 

Collector, Shivpuri for MSW dumping site vide order No. PCR/0026/A- 

20(5)/2023-24/34 dated 13.06.2024 at vill. Magrora, Shivpuri Annexure 02-03. 

Current status of surrounding area of existing MSW Site:- 

Direction Distance location 

South East About 600-700 meter | CIAT School CRPF 

R away CIAT School CRPF having approximate population 
of 1500-2000 including families and trainees. 

In West About 100-125 meter | CIRCLE JAIL 

R away The jail was inaugurated on 25.02.2019- 
approximate population of 500 including prisoners, 
Jail officials and their families reside. 

In North About 100-150 meter | Barodi Residential Area 

direction away 

In East About 50-100 meter | Baragaon Road and Residential Area Barodi 

direction away 

In North East | About 50-100 meter Agricultural land and residential area 

direction away 



Drone camera footage showing the municipal solid waste dumping site and 

its surroundings - Annexure 04. 

Resources available with the ULB for collection of MSW:- 

As per information provided by Municipal Council, Shivpuri, vide letter No 

Q dated 26/04/2025 current population of Shivpuri city is about 2.50 lakh. The 

ULB generates total of 72 tones of MSW/day. In order to collect the said quantity 

of MSW, 32 garbage vehicles, 02 dumpers, 07 tractor trolleys and 400 sweepers 

have been deployed. The collected MSW of the city is being dumped at the dump 

site Barodi. 

Details of plant machinery installed at the dumping site:- 

A concrete boundary wall has been built around the dump site at Barodi 

having Iron Gate at the main entrance. A concrete road has been built for the 

vehicles to enter the dump site. There is a fecal sludge treatment plant, MRF plant, 

11 separate compartments for segregation of waste, 01 nos. shredder, and 01 no. 

Elbow machine, 01 no. veiling machine, 12 composting pits, 02 DG sets each 

Capacity of 62.5 KVA, 01 dumper, 01 JCB machine and 01 screening plant of 

capacity 25 tone/hour are installed at the dump site. In this regard letter no. Q dated 

26.04.2025 of Municipal Council attached on Annexure 05. 

Information regarding Legacy Waste Processing:- 

Municipal Council, Shivpuri issued work order vide letter No. 4215 dated 

04.10.2024 to M/s Environmental Technology, Shanti Niketan Apartment, Agra 

(U.P.) for Remediation Through Bioremediation Booming and Disposal Of 

Residual Legacy Waste. Annexure 06. 

Pollution, foul smell, mosquitoes, flies problem around dumping site:- 

Around the dumping site there are residential areas, Circle jail, CIAT school of 

CRPF. 

Due to legacy waste dumping site, there is a problem of foul smell, mosquitoes, 

and flies in the surrounding area. Dead animals are also dumped at the dump site



by Municipal Council, Shivpuri, which also causes foul smell in the surrounding 

area. 

During fire in legacy waste, nearby people has to face the problem of air pollution 

and foul smell. Municipal council Shivpuri has not made any effective 

arrangements for extinguishing fire in the dumping site. 

Panchnama has been prepared at the time of inspection which is attached as 

Annexure 07. 

Information regarding fire/burning of legacy waste:- 

In summer season fire was seen smoldering and burning at various places in 

the legacy waste stored at the dumping site, Due to which, foul smell and air 

pollution was observed in the surrounding area. No action was seen to extinguish 

the fire at the dumping site. Photographs taken on 28.03.2025, 26.04.2025 & 

03.05.2025 are attached as Annexure 08. 

Ambient air quality Monitoring:- 

Ambient air quality monitoring was done around the waste dumping site of 

Barodi on 03.05.2025. In which samples of PMazs, PMio, S0z, Noz, were taken. 

During monitoring, the wind flowing from north to south and was fluctuating in 

south-west and south-east direction. The monitoring report is attached at 

Annexure 09. 

Sampling locations Details (Distance, Direction) 
Location 

w.r.t MSW Dump Site 
Coordinate 

Location I 
100 Mtr. away from MSW Dump Site in East 

direction near Barodi Residential area. 

Latitude 25.3799 
Longitude 77.6473 

Location IT 
100 Mtr. away from MSW Dump Site in West 

direction near Circle Jail boundary. 

Latitude 25.3795 
longtude 77.6437 

Location ITT 
100 Mtr. away from MSW Dump Site in North 

direction near Barodi Residential area. 

Latitude 25.3806 
Longtude 77.6458 

Location IV 
100 Mtr. away from MSW Dump Site in South 

direction 

Latitude 25.375489 
Longitude 77.647279 

Location V 
500 Mtr. away from MSW Dump Site in South- East 

direction Near CIAT School, Gate No. 1 

Latitude 25.369274 
Longitude 77.645355 



Ambient air quality Monitoring Results. 

Location 

P " Location Location Location Location Location Standard 

arameters 1 i I v \4 (NAAQS) 

PM10 100 
97.0 156.0 94.0 168.0 148.0 

(ug/m3) (ug/m3) 

PM2.5 
(pg/m3) 320 65.0 36.0 67.0 63.0 60(ng/m3 ) 

S02 
12.0 14.50 11.0 12.50 12.80 80 ‘m3 (ag/m3) (ug/m3) 

NOX 
20.70 24.0 18.0 26.50 23.0 80 ‘m3 (ag/m3) (ug/m3) 

AQI 97.0 137.0 94.0 145.0 132.0 
(satisfactory) | (moderate) | (satisfactory) | (moderate) | (moderate) 

Due to the burning of legacy waste in the windward direction i.e., from north to 

south and fluctuating in the SW & SE direction the values of PM10 & PM2.5 are 

exceeding from the standards prescribed by CPCB. 

Identification of land & inclusion in city master plan or city development 

plan:- 

Planning for solid waste management treatment & processing Facilities 

should begin with the identification of suitable land duly allowing adequate buffer 

areas as per Schedule -I of Solid waste management rules 2016 (specification for 

sanitary landfills). 

The city master plan & town planning or spatial planning maps should identify & 

reserve such land for Solid waste management facilities. The requirement of land is 

to be calculated based on a tentative assessment of possible disposal options 

available to the ULB. Land clearance from concerned by the ULB at the earliest 

possible instance, thereby avoiding in advertent delays during the implementation 

process. Establishment of Solid waste management processing & disposal facilities 

should be based on environmental consideration. 



Earlier joint Committee reviewed the city development plan of Shivpuri- 

2035 & observed that the area of dump site is not earmark in the clearly in 

approved plan. Copy of City development plan map is attached as Annexure 10. 

Environmental Compensation: - 

The details of environmental compensation imposed against Municipal 

Council, Shivpuri in compliance with the orders dated 25.02.2020, 28.02.2020 and 

14.12.2020 passed in case number OA 606/2018 of Hon’ble NGT (PB), New Delhi 

are as follows Annexure 11 and 12. 

Ho PCB Letter No. and . Environmental 
Period . 

date compensation Amount 

Letter No. 30.%6.2020 

/174AMSW/HOPCB/2021 ° Rs. 66.00 lakh 

Bhopal date 24.12.2021 31122020 
T (06 Month) 

Letter No. 01.01{.2021 

/1614MSW/HOPCB/2022 ° Rs. 66.00 lakh 

Bhopal date 11.05. 2022 30.06.2021 P et (06 Month) 

Total Rs. 132.00 lakh 

The Collector, Shivpuri has written a letter to Tehsildar, Shivpuri for 

recovery of environmental compensation vide letter DUDA/2025/263 dated 

03.04.2025. The information is attached to Annexure 13. 

Tehsildar, Shivpuri has issued a demand letter to CMO, Municipal Council, 

Shivpuri vide DD letter no. 364 date 23.04.2025 under section 146 of Madhya 

Pradesh Land Revenue Code. Copy of letter is enclosed as Annexure 14. 



Details of Court case file against the Municipal Council, Shivpuri:- 

MP Pollution Control Board has filed court case against Municipal Council, 

Shivpuri in violation of provisions of Solid Waste Management Rules 2016 under 

Sections 15, 16, 17 and 21 of the Environment (Protection) Act 1986 before the 

Hon'ble Chief Judicial Magistrate, Shivpuri on dated 08.07.2024 (CNR No. MP 

33010038942024) Annexure 15. 

Recommendation:- 

. For immediate relief from odour & flies nuisance the local body shall be directed 

to start spray of deodorizing & disinfection on the active dump. 

. The local body shall immediately identify & develop new suitable site in 

accordance with the SWM rules 2016. 

. The legacy waste dumped on the site shall be immediately processed & site to be 

cleaned to relief the surrounding habitats. 

. The local body shall constitute environmental cell headed by at least one class one 

officer qualified in environmental field to train the staff & the person engaged in 

collection & transportation of MSW along with operation of MRF & SLF in 

accordance with the MSW rules 2016. Earlier the joint Committee reviewed the 

city development plan of Shivpuri-2035 & observed that the area of dump site is 

not earmark in the approved plan. Copy of City development plan is attached as 

Annexure 10. 

dpe — 
. e —) 

(Bhupendra Singh Narwaria) (DVS Jatav) 

Asst. Engineer (Contract) Regional Officer



Annexure -1 

Item No. 03 

BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 

Original Application No. 157/2024(CZ) 

Aditya Shrivastava & Anr. Applicant(s) 

Urban Administration & Development 

Department, Govt. of M.P. & Ors. Respondent(s) 

Date of Hearing: 22.04.2025 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

For Applicant(s): Mr. Abhay Jain, Adv. 
(with Ms. Rashika Narain, Adv.) 

For Respondent(s) : Mr. Jahoor Qureshi, Adv. 
Mr. Mehul Bhardwaj, Adv. 
Ms. Parul Bhadoria, Adv. 

Mr. IVO M.S. D’costa, Adv. 

ORDER 

. Learned counsel for the applicant has filed the objection against the 

report of the joint committee. Copy of the same be provided to the 

opposite parties. Affidavit with regard to service on respondent. 

. The representative of the CRPF (officer) attended the proceedings through 

video conference and submitted various problems and air pollution 

causing administrative and practical difficulties while giving training to 

the CRPF training personnels due to solid waste burning and non- 

compliance of the Municipal Solid Waste Rules, 2016. 

. The Regional Officer of State PCB is directed to visit the site and submit 

the report after examining the status in the area where the CRPF Training 

Centre is situated. The report be submitted within three weeks. 

1 

0A No. 157/2024(CZ) Aditya Shrivastava & Anr. Vs. Urban Administration & 
Development Department, Govt. of M.P. & Ors.



4. In the meantime, Municipal Corporation is directed to take immediate 

steps for disposal of solid waste in accordance with the MSW Rules, 2016 

and take immediate steps to remove the odor nuisance and to start spray 

of deodorizing and disinfection on the active dump. The legacy waste 

dumped on the site shall be immediately processed and cleaned in 

accordance with the rules. Legacy waste should be disposed in 

accordance with law and to ensure that there shall not be any burning of 

solid waste. 

List it on 18tk July, 2025. 

Sheo Kumar Singh, JM 

Dr. Senthil Vel, EM 

2204 April, 2025 
0.A No. 157/2024(CZ) 
PN 
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Annexure -4 

Images taken by drone camera showing the current situation around the municipal 

solid waste dumping site:- 

CIAT School 

Badagao Road ¢ 
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Annexure -8 

Badagaon Road, Shivpuri, Shivpuri, Madhya 
Pradesh 473551, India 
Lat 25.377717, Long 77.645187 
04/26/2025 12:09 PM GMT+05:30 

B e 

o EJ GPS Map Camera 

Barodi, Madhya Pradesh, - 
= & 37.23°C 

India 
16, , 16, Barodi, Madh: Pradesh 473551, India 
Lat 25.378528° Long 77.645465 
28/04/25 06:34 PM @ 149° SE 

19.62 km/h & 7% & 1002 hpa 



s 
Email-ropcb-guna@mp.gov.in, ro.mppcbguna26@gmail.com N 

Annexure -9 

Regional Office, MP.Pollution Control Board W . 
S—==  TankerParking Area, Gall Complex Vijaypur Distt-Guna (.P.)-473112 *% I.l FE S 

D N7 ] titestyle for 
Environment 

Telephone No.-07544-274098 

Name of Industry 

Date of monitoring 

Date of analysis 

Sample collected by 

AIR MONITORING REPORT 

. M.S.W Dumping Site, Barodi, Distt-Shivpuri (M.P) 

- 03.05.2025 

- 05.05.2025 

- D.S.Yadav, Chemist & K.B.Sharma, Chemist 

Ambient Air Monitoring Result 

Location -| . 100 mtr away from MSW dump site in East direction near barodi residential area 

Location -II - 100 mtr away from MSW dump site in West direction near circle jail boundary 

Location -1l - 100 mtr away from MSW dump site in North direction near barodi residential area 

Location -IV - 100 mtr away from MSW dump site in South direction. 

Location -V - 500 mtr away from MSW dump site in South direction near CIAT school Gate No.01. 

[ Parameter | Unit \ Standards o Result 
(As per Location -l | Location -Il } Location -lll | Location- | Location -V 

- NAAQS) | | I\ | 
RSPM Hg/m? 100 97.0 \ 156.0 ‘ 94.0 | 168.0 \ 148.0 I 
(PMy) | 
PM25 | pgim’ 60 320 1650] 360 | 16707 Tazn] 
S0, pg/m? 80 12.0 14.50 10 | 1250 1280 
NO, pg/m? 80 20.70 24.0 180 | 2650 230 

AQl 97.0 137.0 940 | 1450 1320 
(Satisfactory) | (Moderate) | (Satisfactory) ‘ (Moderate) = (Moderate) 

Weather Cloudy. 

Wind direction - N —> Swith fluctuations. 

Wind Speed 16.8 km/h 

Humidity . 40% 

Indicates that the value exceed the permissible limits, 

(,% 
(.5 Yaffav) 
Chemist 

“Ta | H0FC.2073 RONPC Dala)Lab Record)Lab Reperi-Air Doc RO PC 

Analysed by 

‘Q__ //A/' I oo 

(K.B. Sharma) 

Chemist
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Annexure -11 

Paryawaran Parisar, E-S, Arera Colony, BBhopal-462016 |Lmn/é27/" 

N "“‘"u(0155)-24(.6191.zmazn.rn(mss).w.am,s.m.mmwmppehla@am- 2021 

Tamswmorennozt Bhopal, Date: 24 

E RN 
& MADHYA PRADESH POLLUTION CONTROL BOARD 

udty 

Ny 

To, 

The Chief Municipal Officer, 

Nagar Palika Parishad, 

Shivpuri, 

Distt.- Shivpuri (M.P.) 

Sub:  Execution of the directions passed by Hon'ble National Green Trllmnlll l":;:"'i‘:i 

Environment Compensation for the period 01/07/2020 to 31/12/2020 for 
violating 

provisions of Solid Waste Management Rules 2016. 

Rel: 1. NGT orders dated 25.02.2020, 28,02.2020 & 14.12.2020 in OA No. 606/2018 “Compliance 

of Municipal Solid Waste Management rules, 2016™. 
2. This office letter No. 62/HOPCB/2021 Bhopal Dated 01/03/2021 

WHEREAS MP Pollution Control Board (MPPCB) is a statutory body constituted under 

section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been entrusted wi
th the 

responsibilities of enforcement of the Environment Laws prevailing in the state. 

WHEREAS, the power to issue directions under section-5 of the Environment (Protection) 

A 1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001.° 

WHEREAS, you are the Urban Local Body- Nagar Nigam/ Nagar Palika Parishad / 

Nagar Parishad/ Cantonment Board and it is the mandatory duty of Urban Local Bodies/ 
Cantonment Board to comply with the Solid Waste Management Rules, 2016. 

WHEREAS, you have not obtained authorization as per the provision of Solid Waste 
Management Rules, 2016 from the MPPCB. 

WHEREAS, in OA No. 60672018 , “Compliance of Solid Waste Management Rules, 2016 
* und other environment issues”, Hon'ble National Green Tribunal, Principal Bench, New Delhi has 

directed on 17/01/2020 & 25/02/2020 that :- 

1. Afier 31.03.2020 failure to comply with Rule 22 of SIM Rules, from Serial No. 1 10 10, 
every local body shall be liable 10 pay compensation at the rate of Rs. 10 Lakh per month 
per local body for population of above 10 lakhs, Rs. 5 lakh per month per local body for 
population between 5 lakhs and 10 lakhs and Rs. 1 lekh per month per other local body 

Jrom 01.04.2020 till compliance. 

2. Continued failure of every local body on the subject of commencing the work of legacy 

waste sites remediation from 01.04.2020 till compliance will result in liability to pay 
compensation al the rate of Rs. 10 lakh per month per local body for population of above 
10 lakhs, Rs. 5 lakh per month per local body for population benveen 5 lakhs and 10 lakhs 

7 and Rs. 1 lakh per month per other local body. 

b 

3. Commencement of setting up of STPs by 31.03.2020 - Compensation is payable for failure 
to.do s0 at the rate of Rs. 5 lakh per month per STP by concerned local bodies/State (in 

A Aerms of orders di 28.08.2019 in O.A No $93/2017 and 06.12.2019 in OA. No 673/2015) v 
1\\'1' w.e.f 01.04.2020. 

w



+ compensation from 01/047202 

(
/
A
 

16 ) Paryawaran Parisar, E-5, Arera Colony, l”'"'ml:alfg.lfl(l}l"""'w“ 
Phone (0752466191, 2464428, P (17592463742, E. maflmswp A Interim measures fo 

reduce the pollution 

ARD 7 MADHYA PRADESH POLLUTION CONTROL BO w@i 

) i 100% sewage 1, '+ phytoremediation/bioremediation etc. in re.xpcjl ;’{" by 31.03.202 . 1 load on recipient water hodies shall be ’md;”k : 1 month pet drain Compensation iy payable for failure to do so uf the rate of ks. 5 ”” M";o 19 in OA. No, by concerned focal bodies/States (in terms of orders dated 28.08. 393/2017 and 06.12.2019 in 0.4, No, G7372018) w.e.f 011.04.2020. WHEREAS, NGT vige its order dated 14/12/2 
0 10 01/07/2020, 

WHEREAS, Siate PCB has been di and recover (he amount of compensation linble above eriteria, 

020 has extended the time line for levy of 

rected by NGT vide order dated 28.02.2020 to assess 
to be paid by the Urban Local Bodies on the basis of 

WHEREAS, os per Yeport of the site inspection dated 11.12.20 carried out by Regjonal 
Office. MPPCB, Guna it is observed that you have ot complied with the tasks & timelines given by 
the Hon'ble NGT for period 30.06.2020 0 as per details given below :- : 

Non Compliance 
i 1 

LB District Rule 220f SWiT Rules Legacy [ Dioremediation of Commencement of | Total 
2016 Waste Drains STPinstallation | (Rs fn i S.No of N Com, e Noof | C = 

-No of Non Pe | ¢ Noof [ Compen 0 of ompens Compliance -"fll-l “:m“ Drains | sation | sTPs ation @10 | R 1ty (RsIn (RsTn 
i 

tay | (RTeeld) lakh) |* lakh) | 'Lsurnc Shivpuri 26810 (¢ g T 0 T LN WHEREAS, till date o reply of above referred notice from you end. Whereas the Commissioner 

cogaizance and comply as per law; 
You are hereby directed to pay Environment Compensation violation from 01.07.2020 to 31.12.2020 i.e. 06 months within 15 days from the dare of issue these directions, in the P.D. account number 0SI/1 1212109 of Additiaonal Secretary Environment Department in Vindliyachal Treasur, Vindliyachal Bhawan Bliopal . 

of Rs.66 Lakhs for period of 

This issues with the approval of the competent authority. Kindly acknowledge the receipt of this letter, 

For and On Behalf of 
M, I‘ullullny‘»lynl Board 

Lni?/(\ trw) 
Mcmh}w eeretary - Regional Officer, M. P, Pollution Control Bourd, Guny for inl nation 

Vla egional v 
action please. 

Copy to 

& necessary



Annexure -12 

= . /"% 
A eharsn 

é MAvgy PRADESH POLLUTION CONTROL B 
Phy Paryawaran Parisar, E-5, Arera Colony, Bhiopa'® S leom 
I % (0755).2466191, 2464428, Fax (0755)-2463742, - mallmsw® 
%% Dhopal, Da 
S 11 st @2 

To, 

The Chicf Municipal Officers 
Nagar Palika Parishad, 

iy 
msgwpufl ) 

21 to 30.06.2021 due to 
dronmental Compensation for (he period

 01,01.20 N - 

Sobt """":f'arlnt;:o: 'f the Hon'ble National Green Tribunal
 and the mui::':: ?‘:‘: 

mmlm-l Rules, 2016 Uls  of Environme
ntal (Proteetion) Ach1986: 

of. 
. 

1. NGT orders dated 25.02.2020, 28.02.2020 & 14.
12:2020 in OA No- 606/2018 “Compliance 

Lo of Municipal Solid Waste Management Rules, 2016”. 
3. This office letter No. 174/MSW/HOPCI2021 Biopal Dated 24/12/2021 

i i der section 4 
Ll WHEREAS MP Pollution Control Beard (MPPCB) is a statutory body constituted 

un 

" fihe Water(Prevention & Control of Pollution) Act, 1974 and has been entrusted with the responsibi
lities 

o rcement ofthe Environment Laws n the Sste. 

WHEREAS, the power 1o issue directions under section-5 of the Environment (Protection) 

Act,1986 has been delegated to the Chairman, MPPCB vide notification dated 10.04.2001. 

WHEREAS, you are the Nagar Nigam/ Nagar Palika Parishad / Nagar Parishad/ 

Cantonment Board and it is the mandatory duty of Urban Local Bodies/ Cantonment Board to comply 

with the Solid Waste Management Rules, 2016, as well as management & treatment of sewage of the town 

& 10 protect the natural water bodies from pollution. 

'WHEREAS, you have not obtained authorization as per the provision of Solid Waste Management 

Raules, 2016 from the MPPCB. 

'WHEREAS, in O4 No. 606/2018 , "Compliance of Solid Waste Management Rules, 2016 and 
- ‘other environment issues” Hon'ble National Green Tribunal, Principal Bench, New Delhi has directed on 

1710172020 & 25/02/2020 that :- 

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from Serial No. 1 to 10, every local 
body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month per local body for 
Ppopulation of above 10 Lakhs, Rs. 5 lakh per month per local body for population berween 5 Lakhs and 
10 Lakhs and Rs. 1 lakh per month per other local body from 01.04.2020 till compliance. 

2. Continued failure of every local body on the subject of commencing the work of legacy waste sites 
remediation from 01.04.2020 till compliance will result in lability to pay compensation at the rate of 
As. 10 lakh per month per local body for population of above 10 Lakhs, Rs. 5 lakh per mouth per local 

; body for population between S Lakhs and 10 Lakhs and Rs. 1 lakh per month per other local body. 
. of seiting up of STPs by 31.03.2020 ~ Compensation is payable for failure to do so ar 
the rate of Rs. S lakh per month per STP by concerned local bodies/State (in terms of orders dt 

. 28082019 in 0.4 No 593/2017 and 06.12.2019 in OA. No 673/2018) w.c.f. 01,04.2020. 
. measures for phytoremediation/bioremediation etc. in respect of 100% sewage to 
reduce the polluiion load on recipient waer bodies shall be undertaken by 31.03,2020. Compensarion 

i s payable for failure to do so at the rate of Rs. 5 lakh per month per druin by concerned lcal 
lates (in terms of orders dated 28.08.2019 in O.A, No. 593/2017 and 06.12.2019 in Ot Ve 

67312018) w.e.£. 01.04.2020.



RD 0L BOA MADHYA PRADESH POLLUTION CONTR 1462016 n mail.com Paryawaran Parisar, E-5, Arera cnlo;;YIv ll,l'-u:v!lnil:msvflwl’l""’,’@g « Phone (0755)-2466191, 2464428, Fax (0755)-2463742, 020 to assess ang IC:d ?:s'o:fl'zw basis of above Bodi 

(
L
 

i er dal EREAS, Sate PCB has been dircied by NGT vl',d,:.:mmal fecover the amount of compensation liable 1o be paid by the 
" e 

ime line for levy o 
criteria, 

tended the time WHEREAS, NGT vide its order dated 14/12/2020 has ex 
that “if the 

compsnsation from 01/04/2020 10 010712020, 
in para 36 (a) that " 

- Al:‘whm as Hon'ble NnGT vide its order dated 10/01/2020 has directed m(;::;nmnl with libery 
local bodies are wnable 1o bear financial burden, the liability will be of the State 10 take remediol action against the erring local bodics . 

2 jonal 
WHEREAS, as per report of the sije inspection dated 10.06.2021 carried out by Regiona 

Office, MPPCB, Guna, itis observed thay You have not complied with the tasks & timelines gjven by the llon'ble NGT for pcriodnmn,_mmaw you arc liable to pay enviroment compensation as per table given below 
. 

o 
Non Compliance ULy Districy Rule 2257 §Way Rules Lepacy Bloremediation of Commencement of | Total 

o 
006 . Waste Drains STP installation (Rs In 

T SNostRe—T=——! dhposat 
lakh) 

S.No of Non Compe Compensati | Noof Compen | Noof Compens 

Complivnce | mption on Drains | sation | sypy ation St | s o takny (s In Rsin ) 
lakh) lakh) 

Shiveuri | Snivpwy 2 10 3 [ T ) ' lTw e WHEREAS, MPI"CB ;id: this office letter No. 174 4, 24/1212021 has already directed ¥Ou 1o pay 

nsation of Rs.66 Lakhs of violation from 01.07.202 g 3 12 ithin 

Isdny:flwnlhedatcoflsmennhcdinuh in the P, 
it e 

ronment - account number 05111212109 of Additional 

Eavi) Partment in Vindhyachal T; Vindhyachal Bha, BI . whic 

.hfil&pofihdmflt. 
'y yac| wan Mpalwhl:hll-“ml 

You are hereby given an Opportunity of 15 days o submit your reply/objections (if any) Permaining 

®  10above Stateq non compliance and deposition of the levied environmental com ion for the 

period of 01/01/2021 ¢ 30/06/2021. 
P — In case no is reccived within 15 from the 

5 reply days 
this notice, above proposed 

tion shall be confirmed and action is also liable ini 
responsible officers under section-17 of the Environmental i 
This issues with (he approval of the competent authority. Kindly acknowledge the receipt of this letter. 

For and On Bebalf of 
M.P. Pollution Control Board 

Drlm-flu: N 
FortAAMishra) 

vt 

Member Secretany 
! copy o 

| “he Regional Oficer, | ease, 
A M. P. Pollution Control Board Guna, for information & nevessiny 3 pl 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Inspection report in the matter of Original Application

no.157/2024 (CZ) Aditya Shrivastava vs Urban
Administration & Development Department, Govt. of MP &
ors. submitted in compliance of order dated 22/04/2025.

To : abhayjainnlu@gmail.com
Cc : ro mppcbguna26 <ro.mppcbguna26@gmail.com>, ED

EPCO EPCO Bhopal <ed.epco@mp.gov.in>, Sanjay Shukla
<psuaddmp@mpurban.gov.in>, dmshivpuri dmshivpuri
<dmshivpuri@nic.in>, harnengt@gmail.com,
cmoshivpuri@mpurban.gov.in, Superintendent Jail
<jsdjsvp@mp.gov.in>, RO Guna Guna <ropcb-
guna@mp.gov.in>

Email Legal Cell

Inspection report in the matter of Original Application no.157/2024 (CZ) Aditya
Shrivastava vs Urban Administration & Development Department, Govt. of MP & ors.
submitted in compliance of order dated 22/04/2025.

Tue, Jun 24, 2025 02:57 PM
1 attachment

Sir/Madam 
 
Please find enclosed the  inspection report  in the matter of Original Application
no.157/2024 (CZ) Aditya Shrivastava vs Urban Administration & Development
Department, Govt. of MP & ors. submitted in compliance of order dated
22/04/2025. This mail may be treated as proof of service. 

Regards 
LEGAL CELL 
MP PCB 

Inspection report OA 157-2024 dated 24.06.2025.pdf
4 MB 


